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SHR; P. M, SAYEED: Evaluation
of the technology is a must before
entering into any agreement because,
the future does not appear to be good.
So 1 asked whether the Government
will ensure, before giving any permis-
‘sion 1o the collaborator, about its
soundness.

SHRI P. VENKATA REDDY: Gov-
ernment have given liberal conces-
sions to manufacturars, but they have
not been in a position to manufacture
containers in sizeable numbergs in
collaboration with foreigners alsO.
Therefore, there is nc question of
evaluating this again,

SHRI XAVIER ARAKAL: Which
are the firmis in India which an> doing
this container manufacturing and how
many containers have been maufactur-
ed and sent by the firms here?

I would also like to bhring t¢ the
notice of the Hon. Minister that even
in the Cochin Shipyard, though they
hagq asked for engines, they were not
supplied. The main problem ic that
they are not suplied with th: equip-
ment and machinery in time. There-
fo-e, w_1. the Minister say which gare
the firms which are doing this con-
tainer manufacturing business here
and how many have released them
from the firms?

SHRI P. VENKATA REDDY: There
are eight companies, of which licences
have been granted to five—iwo com-
panies have gone into production and
three companies have no! yet started
production. Letters of intent have
been given to three companies, Shall
1 mention the names? M/s. Khira
ASDEC Containers Ltd., ioona, an?
M/s. Transfreight Containers Ltd,,
Tarapore, have started production.
M/s. Balmer Lawrie & Co., Ltd,
Bombay, M/s. Bridge & Roof Co. (I)
Ltd., Caleutta and M/s. Sea Lord Con-
tainers Limited, Bombay, have not yet
started produaction, but licences have
been granted to them.*
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Setting up of Industries in J & K

*451, SHRI GHULAM RASOOL.
KOCHACK: Will the Minister OF
INDUSTRY b pleased to state:

(a) whether Union Government have:
decided to set up new industries im
the Jammu & Kashmir State during
1980-81;

(b) if so, what are the industries
likely to be set up;

(¢) in what areas these will be
set up;

(d) whether Union Government.
have also decided to set up industries.
in the hilly, backward and tribal areas
in the country and alsp in the J & K
State; and

(e) if so, whether the areas have
also been selected in the State of
J & K?

THE MINISTER OF STATE IN THX
MINISTRY OF INDUSTRY (SHRI
P. VENKATA REDDY): (a): Yes,.
Sir.

(b) Hindustan Machine Tools Pre-
cision Instrument Factory,

(c) At Sripagar.

(d) and (e). Setting up of Indus-
tries 1n Public Sector is constantly
under examination depending om
Techno-economic Concideration and.
Financial Rcsources,

SHRI GHULAM RASOOL KOCHAK:
May I know whether the hon. Minis-
ter ig aware of the fact that Jammu &
Kashmir State 1s one of the most in-
dustrially backward Stztes which is
the root cause of acute unemploy-
ment and acute poverty although it is
treated as a paradise on earth. If so,
what stops have been taken go far and
what stepg are proposed to be takem
to bring the State at par with the
developed areas under he Centra¥
industria] development policy? Is the
hon. Minister aware of the peculiax
climatic conditiong of the State whick

Tesult in unemployment for six
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anonths? It would oe in the fitness of
the industrial policy of the Govern-
nxnt of India to set up there such
types of indusiries—after conducting
a survey—which  would provide
employment for those six months and
which would be best suiteq to the
climatic conditions of the Stale. May
I know what Government proposes to
go this year by way of setting up, in
the public sector or otherwise, large,
medium and small industries? Wha?
preventg th2  Government from
encouraging big industrialists of India
to set up industries in Kashmir also as
sn other parts, so that the State
marches anead with industrial deve-
lopment?

MR. SPEAKER: That js not the way
*3 put supplementaries. You should
¢ wvery preci:e if you want > get
some answers, How can ho reply
‘tu ail these?

SHRI P. VENKATA REDDY: For
tre  dewelepment of  Jammu and
¥-hmir, Government have appointed
a Committee of Ministers for Econoniic
Development of Jammu & Kashmir.
Ir the last month, that is, on 14th
June, thev met at Srinagar ana they
fave taken so many measures. The
Siate Government hag put forward
somne pioposals  They were consider-
eg¢ ip the mecting, and tiacy were 1n
¥=vunur of 30 manv propesal; put forth
by the State Governmeent. Jammu
& Washmir and the North Eastern
States are bemng considered on 2
special footing  Thevefore, thece is noO
oucsiion of ~eglecting these States,
Sperially for Jammu & Kashmir, pre-
ferrncee has been given by the Gov-
eriyment

WMER. SPEAKER: Dr. Karan Singh.
SHRI GHULAM RASOOL KOCHAK:-
Sir, 1 had put certain questions, but
none of them has boen answered.

MR SPEAKER: You did not put
your question like that, Ycu put
them in a way that you may not get
Any answer.
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SHRI GHULAM RASOOL KOCHAK:
No, Sir, They were specific questions.

DR. KARAN SINGH: Apart from
the public sector industries that are
planned to be set up in Jammu &
Kashmir, would the hon. Minister be
pleased to let us know what steps
generally he is taking tc see that
private industrialistg alsp set up indus-
tries in these backward aipas keeping
in view the ecological requirements
of the area? We do not want pollu-
tion there, but we do want <zertain
special incentives to be given for in-
dustrial development vis-a-vis emp.oy-
ment, What steps is Government pro-
posing to take to expedite setting up
of industries in these areas?

Would the hon. Minister be kind
enough not to answer from the back
bench but !¢ come a little further
up and give answers?

MR. SPEAKER : Any scat 1s good
enough

SHRI P. VENKATA REDDY
Kecping in view the ecological con-
siderations of the State, the gover-
nment 1s considering several proposals,
for example, the proposal of M/s
Hindustan Lever Ltd. fur expanding
their present capacity of their synthe-
tic detergent plant from 10,000 tonnes
to 20,000 tonnes and then there 1s a
proposal of Hinduslan Levers for pro-
duction of stimulant for plants and a
proposal from M/s Chenab Textile
Mills for expanding their  present
spindlage from 25,000 to 30.000. Then
there 1s a proposal of M/s Konkan
Chemuicals Ltd. for manufacture of
watch jewels, the proposal cf M/s
Kashmir Gypsum & Chemicals Ltd.
for the manufacture of gypsum wall-
boards ang a proposal from Mr. Ifti-
khar Ansari for the manufacture of
diffecrent types of papers, 5o on and so
forth. There are so many proposals
put forth by the State Government and
all these things the Procedural Com-
mittee have more or less approved
and they are in the processing stage
and I think they® will be rleared soon.
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SHR] P. VENKATA REDDY : Lo-
cation of industries is decided on broad
techno-economic considerationg in the
matter of setting up of public sector
industries. However, it has been the
policy that subject to techno-economic
considerations, comparatively back-
ward regions are given preference in
the location of industries.

As far as private industries are con-
cerned, the government is encouraging
them by all means. If the State Gov-
ernment comes forward, there is no
objection for the Central government
to give all support.

SHRI M. SATYANARAYAN RAO :
While replying to this question, the
hon, Ministar mentioned about
the backward regions. 1
know tha: there are ce tain
difficulties so far as setting up public
sector units is concerned because he
said that it depends upon finance and
other factors. May 1 know in this res-
pect if any private person is ready
to set up any industry required there,
will the hon. Minister consider it sym-
pathetically? Particularly, I would like
to mention in this respect that the
Telanganag region jg a very backward
region in Andhra Pradesh..... (Int~r-
ruptions) That is a backward region.
I am asking ahout a backwarq region.
Telangana has been declared a back-
ward area, ] would like to know from
the hon. Minister whether he will con-
sider any application frem any private
industrialist to set up industriss in a
backward area like Telangana and
particularly, in Madak district and
whether applications have come alrea-
dy whether they are considering those
applications,
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S1RI P. VENKATA REDDY: Gev-
ernment is considering definitely smd&
sympathetically applications that hawve
come for setting up industries there.

SHRI G. L. DOGRA:: There are mie.
backwarq areas within the backward
States. In Jammu & Kashmir, Rajomra
and Poonch areas are very backwrand.
Wil] the government consider scttimg.
up a wool-based indusiry there as the
raw material, that is, wuol is. avaikalsbe:
in abundance there?

SHRI P. VENKATA REDDY: Re-
garding private entrepreneurs, defi-
nitely government will consider that
backwarq areag will be taken into
cons deration and priority wili e
given About the public sector, it de-
ponds upon techno-economic  comsi-
derations, Subject to that, backwarX
areas will be g'ven prefecrence

SHRI INDRAJIT GUPTA: The han
Minister has assured the House that
all possible steps will be taken in
Jammy & Kashmir to provide far ex-
pansion of the existing units There
and particularly, the public s=ctor
units,

Is he aware of the fact that there
is an acute disappointment in Jammua
and Kashmir because the unit of the
Indian Telephone Industries which is
located at Srinagar and which wag set
up in 1969, ecven after eleven ywars,
although the people have demanded
expansion of thal unil—it is a wery
excellent uni! making good orufits
ang it has an excellentl record of work,
the total number 0" emplovees there
now is 125 whereag the ITTI units set
up much later in Rae Barel:, end i
some other place in U, P. are employ—
ing 5,000 or 6,000 emplovees™ Why
nothing is being done tn expand this
unit in Srinagar? Will he please telk

us as to what is the attitude towards
this unit?

SHRI P. VENKATA REDDY - Sir,
about the expansion of the existing
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units, Government is actually consider-
ing to expand those industries. Of the
three units, one of the units of the
1t I can be located in KXKashmir.
Oo the three units, Switch Board
Fuctory, cross Bar Equipment and
Long Distance Transmission unit, one
of them can be expanded there.

SHRI KHWAJA MUBARAK SHAH:
Sir, 1 want to know whether it is a
fact that Rs, 15,000 crores so far had
been invested in the Public Sector
whereas only a few crores of rupees
had been investted in the public sec-
tor in Jammu and Kashmir, If it is
so, will he try to remove this dis-
‘parity?

SHRI P. VENKATA REDDY :As the
hon, Member rightly said, as far as
the private units are concerned, Gov-
ernment can encourage. As far as pub-
lic sector units are concerned, there
are certain norms_—_it all depends upon
the techno-economic study, backward

area and ecological condition of
the areas. Air pollution is more
dangerous, especially in Kash-

mir. That will alsp have to be taken
into consideration., So, Government
encourages the private industries to
come up. They will have to take

intn account the air-pollution of the
State.

SHRI VIRBHADRA SINGH : Part
(dy of this question refers to the sett-
ing up of industries in the hilly
backwarq anq tribal areas in
the country. I am therefore putting
this question. In view of the
fact that Himacha)] Pradesh is
Chimatically the same ag Kashmir,
? want to know whether Government
Is going *o set up any industrv in
the State particularly in the public
sector. If so, I would like to know
What steps the Government is taking

to set up industries in this backward
state,

SHRI P. VENKATA REDDY : I

Wwant notice for this,
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Memorandum submitted by Muslim
Personal Law Board

*453, SHRI G. M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to iay a statement showing:

(a) whether a delegation of the
Muslim Personal] Law Board met the
Prime Minister on or about 28th
March, 1980 and submitted # memo-
randum on some of the urgent prob-
lems affecting Shariat Law of Mus-
lims, arising from legal provisions
and recent court decisions;

(b) if so, the main problems pre-
sented and suggestions made; and

(¢) the reaction of Government

thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

(¢c) The suggestions of the Board
are under consideration,
Statement

POINTS MADE IN THE MEMO-
RANDUM

1. Suitable amendment of Article
44 of the Constitution so as to pro-
tect Muslim  Persona] Law in the
future,

2. The Adoption of Children Bill,
1972 which was withdrawn should
not be introduced;

3. Amendment of Section 125 of cr.
P, C. to provide for an exception for
those cases in which the amount payv-
able under the Personal Law has been
paid:

4. Amendment of the Land Acquisi-
tion Act, 1894 to bar the acquisitisn of
properties of religious significance;
and

5. Creation of 3 Muslim Law Cell
in the Ministry of *Law, manned by
one or more experts of Muslim Law,





